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IN THE n:NTRAL ARMINIST RAT IVE TRIBUNAL  _ 

A LLA HA PAD BENCH. ALLAHABAr) 

OJA. No: I81-119Z_ 

DATE LF DECISION: 

c_ R.c;•-fk\cr.  
PIT IT IONE R, 

ADVuCATL FUR THE 

PET IT IONE R 

VERSUS 

14. 	NeuTh 	RESPONDENTS . 

••"•••••■ ADVOCATE FOR THE 
RESPONDENTS . 

C D 13 A M 

The Hon' hle Mr. 
---4Lr;--"— 	141  

The Hnn hle ›ri; 51-5 Lmkit 	itt 

1 . Whether Reporters of local papers may be allows d to 

see the judgement? 

2. Tn he referred to the Reporter or not? 
3. Whether their Lordships wish to sea the fair copy 

of the judgement? 
4. Whether to bp circulated to all other Bench? 

04) 

SIGNATURE 
* * 

JR' ANTI/ 



CENT RAL ADMINIST RAT IVE TRIBUNAL 

ALLAHABAD BENCH ALLAHABAD 

Ori•inal A lication No: 1817 o 1992 

Applicant.  
N.C. Rathore 

Versus 

General Manage r, 
N- )rt he rn Rly . New Delhi 

 

Respondents . 

  

Hon'bie Mr. Mahe raj Din, Member-0  

Hontbie Miss Lista San 	Me mbe r-A 

(By Hon' ble Mr. Maharaj Din, J.M.) 

The applicant has filed this application 

seeking the relief of direction to the respondents 

to give benefit of the promotional post of next 

be loW rule (NBR) (promotion) to the applicant with 

retrospective effect. 

2. 	
The applicant entered in the service of 

Nor kern Railway Jodhpur as a Clerk in the year 1958. 

He was promoted as a Senior Clerk .e .f. 22..10.19
82 . 

He laims to have become eligible for being promoted 

to he post of Assistant Sui_erintendent. It is stated 

the his juniors were promoted on the said post wee J. 

1.8.1989. 

	

3. 	
The respondents filed Counter Reply and have 

almost admitted to give the relief of promotion to 
tts, 	Cs-4- 

b&ethe higher rank as 	
namewas left out for being 

considered on the promotional post by mistake. 

	

4. 	We have heard the learned counsel for the 

parties and have gone through the reco rd of the case . 

()Q 



:2 : : 

I From the rival contention of the parties, it is 

clear that the applicant was to be considered for 

promotion to the post of Assistant Superintendent 

atleast w.e.f. the date, his juniors were promoted 

provi ed, he passed the examination. The applicant 
/L. 

has filed the Rejoinder Affidavit and have stated 
II 

that he has cleared the selection test and was 

finally selected for the post of Assistant Superin- 
t, 

tends t in the scale of Rs. 1600-2660/.45, To this 

effec 	he has filed Annexure RA-1 which shows that 

the a plicant has cleared the selection test for the 

post f Assistant Superintendent and in the list 
a- 

kisiap eared at Sl. No. 1. So far as the relief 

claim d for promotion to the post of Assistant 

dez-- 
Su pe rinte nde nt, 

the respondents in their Counter Reply have admitted 

to give the 

effect. 

benefit to the applicant with retrospective 

5. 	Considering these facts and the admission 

made n the Counter Affidavit, we dispose of the 

appli ation with a direction to the respondents that 

the p omotion to the applicant should be given with 

belief t from the date when his immediate junior 

was p omoted as a consequence of the selection 

held in the year, 1989. There will be no order as 

to cost. 

Member—A  

Allahabad Dated: 2.5.1994 

/it'd 

Member-3  


